
Cont Case No. 8 of 2014 

IN WP(C) No. 221 of 2012 

 

BEFORE 

 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 

 

26.09.2014 

 

 

 Mr BK Deb Roy, learned counsel for contempt petitioner prays for and is 

granted time till after puja vacation to file rejoinder affidavit. 

 List thereafter on 08.10.2014. 

 

  

       CHIEF JUSTICE 

            (ACTING) 

 

 

dev 

 

 

 

 



WP(C) No. 216 of 2014 

 

BEFORE 

 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 

 

26.09.2014 

 

 

 Mr BK Deb Roy, learned counsel for petitioner prays for and is granted two 

weeks’ time to file rejoinder affidavit. 

 List thereafter on 13.10.2014. 

 

  

       CHIEF JUSTICE 

            (ACTING) 

 

 

dev 

 

 

 

 

 



WP(C) No. 262 of 2014 

 

BEFORE 

 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 

 

26.09.2014 

 

 

 Mr S Sen Gupta, learned counsel for respondents No. 1 to 3 prays for and is 

granted two weeks’ time to file affidavit-in-opposition along with enquiry report. 

 List thereafter on 13.10.2014. 

 

  

       CHIEF JUSTICE 

            (ACTING) 

 

 

dev 

 

 

 

 

 



WP(C) No. 380 of 2013 

 

BEFORE 

 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 

 

26.09.2014 

 

 

 Mr JM Thangkhiew, learned counsel for petitioner prays for and is granted two 

weeks’ time to file rejoinder affidavit. 

 List thereafter on 14.10.2014. 

 

  

       CHIEF JUSTICE 

            (ACTING) 

 

 

dev 

 

 

 


